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CEN TRAL AaOMINISTRATIVE TRIBWNAL PRINCIPAL BENCH
0.8.No,.1394/9
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New Dalhis this the .2 - day of September,1999,

HON *BLE MR, S, Re ADIGE, VICE CHAI A1 aN (a).
HON *8LE MR, KULDIP SINGH,MEMBER (J)

Bhagwati Prasad Juyal,
/o Lateshri

R/o illage Mohabbeusl a,
P.0.Mohabbewala,
CQement To:n.ms

!bhradm (l-p .....smplicmt.

(By adwecate: shri U,S.Bisht )
Versus

thion of India,
through

Secretary,

Ministry of Science & Technology,
Govte. of India,

New Delhi,

2. The Surveyor,
General of India,
Hathi Barkala,
Dehradun (lp)o

3, Director,
Map Publication,
Hathi Barkala
Dehradun (WP 5.

4, D.G,Resattlement,

Maulana Azad Road,

Ne"J mlhi-0011 es ce QESQOFI f’mts.
( Nons appeared).

0 RDER

8Y HON 'BLE MR, S, R, ADIGE, VICE CHAIR"AN (a).

pplicant claims pay in the pay scale of

Nursing A4ssistant (Rs.210-270) with arrears and intsrest
and not in the scale of Re196- 232,

2. Heard applicant's counsel Shri Bisht. None

appeared for respondents.

3. fplicant was appointed as Nursing Orderly

vide letter dated 16.6,76 (Anexure=42) and not Nursing
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Assistants ppplicant himsel f adgnits in his pepresenta-
tion dated 25.,10.8p (Annexum-nﬁ) that the
requisition for the post of Nursing Orderly carried
the scale of Re196=232 ang he was appointed as

Nursing Orderly in the afo resaid scale.

4, In the light of aplicant's oun aforemention =d
adnission, his claim that he was appointed as Nursing
Assistent (%.210-270) rails, Pplicent has relfed
Ypon tespondents' order dated 20,11.74 (Mnexure~ pe18)
abolishing the category of Nursing Orde rly in R & p
Organisation i.s. PEs of R& p Estt/Labs, but the

Map Publicationnlrectorate, Survey of India »

Dehradun where applicant was working prima facig i-

”
neitheren R&p Estt.:l\nr a Laboratory,

S Applicant?s counsgl Shri Bisht has alsg cl aimedi
o)

a ‘
Pay p rotection of 8pplicantts pay asjfomer Army Ha ugidr

and reliesiyon Order 4(b)(i1) ccs(Fixation of Pay of
~ Which *
Reemployad Pensioners) Drders,1986;figures at page 550

of Suamyte Establishment ang Adninist ration 6th Edition
1992, 1This provision also does not help appli cant

-
as it is ®attracted only where the entire pension

is not ignored for p ay Fixation,uhich is not the

Case herse Mo reover preceeding Ordsp 4(a) makes it
clear that reemployed pensioners such as appljicant
is not entitleq to pay protection in Fespect of the

post held by him prior to his retirement,

6. The 04 thersfore fails ang ie dismisssed.
No c:usts“."s
b olr @
( KuLpIP SINGH ) ( s. a.qbu:e/} .
MEMBER(D) VICE CHaIAman(p),

/ua/




